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- MR. DEPUTY-SPEAKER: Have
got anything to say in reply?

SHRI KAMLAPATI TRIPATHI: I have
nothing to say.

MR. DEPUTY-SPEAKER: The
tion is:

you

ques-

“That the Bill be passed.”

The motion was adopted.

14.55% hrs.
DEMAND*
(GENERAL), 1971-72
and
SUPPLEMENTARY DEMANDS*
(GENERAL), 1973-74

MR. DEPUTY-SPEAKER: We take up
the Demands for Excess Grants (General)
and the Supplementary Demaugs far-.Geants

FOR

(General). Both of them will be discuss-
ed together.
DEMixD  No. 2—DEFENCI.  SERVICES,
EFFECTIVE—ARMY
MR. DEPUTY-SPEAKER:  Motion

moved:

“That a sun of Rs. 84,93,56,194 be
granted to the President to make
good an excess on the grant in
respect of ‘Defence Services, Effective-
Army, for the year ¢nded the 3lst
day of March, 1972.”

DEMAND No. 3—DEFENCE SERVICES,
EFFECTIVE-NAVY

MR. DEPUTY--SPEAKER:

meved: ’ )

“That a sum of Rs. 2,09,19,266 be

granted to  the  Presidemt to  make

Motion

FOR EXCESS GRANTS

on the

good an excess grant in
respect of ‘Defence-services, Effective-
Navy, for the year ended the 31st

day of March, 1972.”

DEMAND No. 4—DEFENCE SERVICES,
EFFECTIVE—AIR FORCE

MR.
moved:

DEPUTY--SPEAKER:  Motion

“That a sum of Rs. 11,48,88,770 be

granted to .the President to make
good an excess on the grant in
respect of ‘Defence Services, Effective-Air
Force’ for the year ended the 3lst
day of March, 1972.”
DEMAND No. 5—DEFENCE SERVICES—NON-
EFFECTIVE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum of Rs. 51,34,251 be
granted to. the President to make
good an excess on - the grant in
respect of ‘Defence Services, Ncn-effec-

tive’ for the year ended the 31st day of
March, 1972."

DEMAND No. 20—MINT

MR
maved:

DEPUTY-SPEAKER: Motion

“That a sum of Rs. 290,412 be
granted to the President to = make
good an excess on the pgrant in
respect of ‘Mint’ for the year ended the 31st
day of March, 1972.”

DEMAND No. 24—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF FINANCE

MR.
moved:

DEPUTY-SPEAKER:  Motion

“That a sum of Rs. 1,20,26,693 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Revenue Expenditure of

*Moved with the recommendation of the President.
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the Ministry of Finance’ for the year
ended the 31st day of March, 1972".

DEMAND NO. 41—POLICE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum of Rs. 1,89,04,053 be
granted to the President to make
good an excess on the grant in
respect of ‘Police’ for the year ended the
31st day of March, 1972."

DEMAND No. 46—DELE

MR. DEPUTY-SPEAKER:

moved:

“That a sum of Rs. 96,75,441 be
granted to the President to make
good on excess on the grant in
respect of ‘Delhi’ for the yzar ended the
31st day of March, 1972.”

Motion

DEMAND NO. 49—TRIBAL AREAS

MR. DEPUTY-SPEAKER:  Motion
moved:

“That a sum of Rs. 2.35,38,976 be
granted to the Presidemt to make-
good an cxcess on. the grant in
respect of ‘Tribal Areas’ for the year

erded the 31st day of March, 1972.”
DEMAND No. 51A—MIZORAM'

MR. DEPUTY-SPEAKLR: Motion
moved:

“That a sum of Rs. 18,60,162 be
granted to the President to make
good an excess on the grant in

respect of ‘Mizoram’ for the year ended
the 31st day of March, 1972.”

DEMAND NO. 64—DIRECTOR GENERAL
MINES SAFETY

MR. DEPUTY-SPEAKER: Motion
moved:

“Thi:t ¢ sum of Rs. 1,20,885 be
granted to the President to make

good an excess on the grant in
respect of ‘Director General, Mines Safety’

for the year ended the 31st day of March.
19727

DEMAND NoO. 66—EXPENDITURE ON DIs-
PLACED PERSONS

MR.
moved:

DEPUTY-SPEAKER:  Motion

“That a sum of Rs. 31.29,00,19% be
granted to the President to make
good an excess on the egrant in
respect of ‘Expenditure on Displaced Per-
sons’ for the year ended the 31st dav of
March, 1972.7

DEMAND No. 74—Ro0ADs

MR.
moved:

DEPUTY-SPEAKER:  Motion

“That a sum of Rs. 2,29,75,935 be
granted to the President to make
good an excess on_ the grant in
respect of ‘Roads’ for the year ended the
31st day of March, 1972.”

'DEMAND No. 78—MINISTRY OF STEEL
AND MINES

MR.
moved:

DEPUTY-SPEAKER:  Motion

“That a sum of Rs. 12,930 be granted
to the President to make good an excess on
the grant in respect of ‘Ministry of Steel
and Mines' for the year ended the 31st day
of March, 1972.”

DEMAND No. 86—PuUsLIC WORKS

MR. DEPUTY--SPEAKER: Motion
moved:
“That a sum of Rs. 3,30,41,247 to

granted to the President to make
esood an excess on the grant in respect of
9ublic Works' for the year ended the 31st.
<ay of March. 1972
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DEMAND No. 93—PosTs AND TELEGRAPHS
DIvIDEND TO GENERAL REVENUES, AP-
PROPRIATIONS TO RESERVE FUNDS AND
REPAYMENT OF LOANS FROM GENERAL

REVENUES

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum of Rs. 14,50,03,512 be
granted to the President to make
good an excess on the grant in
respect of ‘Posts and Tclegraphs Dividend
to General Revenues, Appropriations 1o
Reserve Funds and Repayment of Loans
from General Revenues’ for the year ended
the 31st day of March, 1973.”

DEMAND No. 107—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT OF
SuPPLY

MR. DEPUTY-SPEAKER:  Motion

moved:

“That a sum of Rs. 40,825 be granted to
the President to make good an excess on
the grant in respect of ‘Other Revenue
Expenditure of the Department of Supply’
for the year ended the 31st day of March,
1972

DEMAND No. 111—DEFENCE CAPITAL

OUTLAY

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum of Rs. 15,76,38,941 be
granted to the President to make
good an excess on the grant in
respect of ‘Defence Capital Outlay for the
year ended the 31st day of March, 1972.”

DEMAND No. 125—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF HEALTH AND
FAMILY PLANNING
DEPUTY-SPEAKER:

MR. Motion

moved:

“That a sum of Rs. 3,19.20,592 te
granted to the President to make
good an excess on the grant in
respect of ‘Other Capital Outlay of the
Ministry of Health and Family Planning’
for the year ended the 31st day of March,
1972.”

DEMAND NO. 126—CAPITAL OUTLAY IN
UNION TERRITORIES AND TRIBAL AREAS

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum of Rs. 1,57,25.472 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay in Union Terri-
tories and Tribal Areas’ for :he year ended
the 31Ist day of March, 1372.

DEMAND No. 2—AGRICULTURE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account

be granted to the President to dafray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1974, in respect of

T

‘Agriculture’.

DEMAND NO. 7—DEPARTMENT OF FOOD

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a Supplementary sum not exceed-
ing Rs. 130,00,00,000 on Revenue Account
be granted to the President to defray the
charges which will come in -ouise of
payment during the year ending the 31st
day of March, 1974, in respect of
‘Department of food'.”

DEMAND NoO. 11—FOREIGN TRADE

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a Supplementary sum not cxcecd-
ing Rs. 4,000 on Revenue Account and not
exceeding Rs. 1,35,00,00,000 on Capital Ac-
count be granted to the President to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1974, in rvespect of
‘Foreign Trade’.”

DEMAND No. 35—CURRENCY C:INAGE

AND MINT
MR. DEPUTY-SPEAKER:

moved:

Motion

“That a Supplementary sum not cxceed-
ing Rs. 1,29,000 on Capital Account
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be granted to the Presidcnt to dcfray the
charges which will come in course of
payment during the year ending the 31st

day of March, 1974, in respect of
‘Currency, Coinage ard Mint’.”
DEMAND No. 44—MINISTRY OF HEAVY
INDUSTRY
MR. DEPUTY-SPEAKER®:  Motion
moved:

“That a Supplementary sum not exceed-
ing Rs. 5,00,000 on Revenue Account
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1974, in respect of ‘Ministry of
Heavy Industry’.”

DeMaxp No.  71—MINISTRY OF PETRO-
LEUM AND CHEMICALS

MR. DEPUTY-SPEAKER: Motion

moved:

“Thut a Supplementary sum not exceced-
ing Rs. 1,000 on Capital Account
be granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1974, in respect of

R

‘Ministry of Petroleum and Chemicals’,

DEMAND No. 78—ROAD AND INLAND
WATER TRANSPORT

DEPUTY-SPEAKER: Motion

MR.
moved:

“That a Supplementary sum not cxceed-
ing Rs. 4,14,00,000 on Capital Account
be granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1974, in respect of
‘Road and Inland Water Transport'.”

DEMAND No. 90—AToMIic ENERGY RE-
SEARCH AND DEVELOPMENT

MR. Motion

moved:

DEPUTY-SPEAKER:

. “That a Supplementary sum not exceed-
ing Rs. 10,00,01,000 on Capital Account

be granted to the President to defray the
charges which will come in course of
payment during the year cnding the 3Ist
day of March, 1974, in respect of
‘Atomic Energy Research and Develop-

v 9

ment’.

DEMAND NoO. 98—DEPARTMENT OF
SPACE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not excced-
ing Rs. 3,40,00,000 on Revenue Account
and not exceeding Rs. 60,00,000 on Capital
Account be granted to the President to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1974, in respect
of ‘Department of Space’.”

SHRI JYOTIRMOY BOQSU: (Diamond
Harbour): Sir, this Government has again
come out with a supplementary budget for
a considerable amount of money. It is
said here: I am referring i0o the FCI—

“The total offtake originally estimated
at 8.70 million tonnes is now ex-
pected to be of the order of 10.49
million tonnes in view of the
heavy demand of the public dis-
tribution system. The revised
provision has taken into account
the import of 2.37 million tonnes
of wheat and 120 million tonnes
of milo...”

1 am pot taking the other items here at
the present moment.

MR. DEPUTY-SPEAKER: To
page are you referring?

which

SHRI JYOTIRMOY BOSU: I am referr-
ing to page 4. They further say:

“The prices of wheat and milo in
international markets had gone up
considerably due to competitive
buying by a large number of
countries...Besides, there has been
some increase in the cost of inter-
nal procurement attributed to
the general rise in prices.”
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About the latter part of what I have
quoted, 1 may say that it has been dJone
in order to please the rich landlords. We
would like the hon. Minister of Agricul-
ture to come and tell us what is the re-
commended cost of production. What was
the finding of the Agricutural Prices Com-
mission as to the cost of production of
wheat? Am I right in saying. that the
basic cost of production of wheat is never
more than Rs. 50 per quintal? We want
to0 get these details because the House
needs enlightenment on this before it can
allow this money.

We have to sanction money to feed
the FCI. Now, a useful report has
been given by the Committee on
Public  Undertakings, which has just
‘been placed on the Table of the House. It
says, among other things—it is interesting for
the House to know—that the total inciden-
tals on wheat come to Rs. 10.26 per quin-
tal. At page 25, when you see the com-
parative figures you will find that the total
charges for a quintal of wheat imported,
with effect from 1Ist April, 1967 come to
Rs, 2.18, and for wheat imported (indi-
genous), with effect from 4-5-1969, it
amounts to Rs. 9.15 per quintal. It has
suddenly jumped up by more than 400
per cent. I expect the concerned Minister
to enlighten this House in this regard.

Then, at page 29 of the PUC Report :

“In reply, the Government stated that
the recommendations of the High
Ievel Committee appointed to
robe into the procurement and
distribution incidentals of the
Food Corporation of India were
still awaited. That Committee
was appointed on the 11th Jan-
uary, 1973.”

How is it that its recommendations are
still awaited? This year is ending, and
we are approaching January, 1974. 1t is
a vital point. Why have we been kept
in the dark? Then the Committee says:

“..It in turn appointed a technical
sub-committee to go into  cer-
tain details, and the terms of this
technical  sub-committee  were
finalised on 3rd May, 1973.”

The committee was appointed on the
11th January. For five months they stood
like that and they constituted a technical
sub-committee after five months. Then the
report says:

“The details of the amount of subsidy
paid to the Food Corporation of
India subsequent to the year 1970-
71 were as follows:—-

It is a fantastic growth. It has come,
including the amount that they want now,
to as much as Rs. 366.92 crores. Then it
goes on to say:

“The Committee regret tp-observe that
the 12th Report of the Food
Corporation of India was pre-
sented to Parliament on the 26th
April, 1972. It was only on the
11th January, 1973 that the Gov-
ernment appointed a High Level
Committee to probe iato the pro-
curement and distribution inciden-
tals of the Corporation. The
Committee were also  informed
that the High Level Committce
in turn appointed a technical
sub-committce whose terms were
finalised only in May, 1973. It has
thus taken almost one year for
the Government ‘even to initiate
to action in this matter...”

“The Committee does not appreciate
the inordinate delay in cxamining
the scope for the reduction of the
incidentals.”

Then it says:

“The Committee regret to note that
the crash programme failed to
correct the regional imbalances
in the open which carries with it
and that even now the Corporation
had to resort to storage of stocks
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in the open which caries with it
the attendant risks of pilferage
and damage due to vagaries of
weather.”

15 hrs.

The comments are .all very bad. Inspite
of that the Government have taken no
steps whatsoever to improve the function-
ing of the FCIL. Let us see, for example,
West Bengal where the FCI procurement
performance had been very .Jow. It says
here that the total kharif procurement so
far as been a mere 1,000 tonnes most of
which carried over from the previous har-
vests. The Minister had said the other day
that so far they had not procured more
than 10,000 tonnes cut of a target of five
lakh tonnes. Here is an editorial which

says:

“The District Magistrates have not been
fully briefed on what they should
do or should not do, while the
Ministers are discreetly keeping
at a ‘distance from the procure-
ment scene.”

That is the performance of the Food
Corporation of India for which we have
to force another levy on the tax payer
in this country; it is about 130 crorcs.

They have made some tall claims and
I find no substance in them. The Reserve
Bank report on currency and finance, the
latest issue for 1972-73, in page 13 refers
to this. They claim higher public distri-
bution. You should tell me how it is so.
The figures are given at page 13 of this
bulletin. They do not. really substantiate
that there is a higher procurement target.
The report says that the absolute quantum
of availability at 95.1 million tonnes in the
year had provided a fairly high per capita
availability of 464 grammes per day. Where
is the 464 grammes per day? You
ask any hon. Member here whether any-
body felt that any Indian in the country
today is able to get 464 grammes of cereals
or foodgrains as predicted by the Govern-
ment.

What about the arrivals of foodgrains
in selected markets and the performance
of the FC1? You will see that FCI opera-
tions are dwindling from 1970-71. Then
why do they want to come here for getting
more money? Take rice for example. ¥t
wag 2112 thousand tonnes in 1970-71 and
it came down to 2026 thousand tonnes in
1971-72 and up to a certain date in 1972-73
it is only 1646 thousand tonnes. Similarly
for wheat, from 3045 thousand tonnes in
1970-71 it came down to 2912 thousand ton-
nes in 1971-72 and it has declined further in
1972-73. The performance of the Food
Corporation had been very deplorable; they
are neither fish nor fowl. We had read
about corruptions and malpractices and
the involvement of Mr. Igbal Singh a
Congressman and a former Minister. Weg
have seen all those things. Inspite of this
the Government did not hesitatc to come
forward and ask for more. money from the
House.

We want that the FCI shouid take over
marketing of ‘sugar. The profitability of
the sugar industry and the avarice of the
sugar tycoons know no bounds. The com-
bined profit and loss account of 37 sugar
companics for 1971-72 shows a profit,
before tax, of Rs. 622 lakhs; it jumped
up to Rs. 1527 lakhs in 1972-73.  There
are so many others. Comporative Pro-
fitubility of sugar companies for different
regions (1917-72 & 1972-173. In U.P. it
was 8.4 per cent in 1971-72; it had risen to
17.9 per cent in 1972-73.  Profit after
tax as percentage of net worth which was
4.8 in 1971-72 had risen to 19.3 in 1972-
73. In Bihar also it has jumped up. In
the south, it had jumped up from 152 in
1971-72 to 25.6 in 1972-73. This being
a basic item, we want that the FCI should
take over the distribution of sugar in this
country.

There is a most distressing article in the
New Statesman which says that India has
become a vast black market, meaning that
foodgranis can only be bought in the black
market. What function is the FCI per-
forming? Has it become a tool in the hands
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of the ruling party for their own purposes,
for fulfilling their own causes and to give
protection to the big landlord lobby? In
West Bengal, we had the bran scandal. It
was about bran produced out of FCI's
wheat supplies. Shri Fakhruddin Ahmed
wrote t0 me saying:

“With effect from 1st May, 1972, the
distribution of the remaining iifty
per cent, which was being done
by the flour mills, was also
brought under Government con-
trol”.

That is, just after the election, i.e.
sheesh business.

bak-

“On April 26, 1972, the State Gov-
ernment appointed wheat  bran
advisory committee, comprising
two official members as Chairman
and Member-Secretary respectively
and 13 non-official members inc-
luding a few MLAs... On the basis
of the recommendations of the
non-official members of the Ad-
visory Committee, 70 stockists
were appointed for ditferent ureas
of the State and in all 878 permits
were issued.”

—of couse, for a very handsom¢ con-
sideration!

The gentleman who was the Food Minis-
ter of West Bengal till the other day, Shri
Kashi Kanta Maitra, has come out with
a public statement only day before yester-
day repeating what he said when he had
to leave the ministry, namely, there should
be a judicial probe. But because the Chief
Minister is deeply involved in the matter
and it will expose the game of the Chief
Minister, this judicial probe is not being
done. This is out of wheat supplied by
FCI, for which this House is asked to
sanction more money. We demand that a
thorough probe be instituted into the bran
scandal. It should not be left to the police,
because the police are only the paid tools
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in the hands of the Government and the
ruling party there. I wrote a letter to Shri
Siddhartha Shankar Ray and he has re-
plied:

“Shri P. K. Sen Gupta, Shri Arun Das
Gupta and Shri Prevudayal Gupta
have already been arrested for
their alleged complicity in certain
irregularities in the matter of dis-
tribution of wheat-bran. The in-
vestigation in this matter is in
full swing...” etc.

We want to know, why is it that none
of the MLAs belonging to the Congress
Party have not been arrested? That is the
specific question. You are only making a
scapegoat of certain officials, but really al-
lowing the magarmach, the big tycoons,
to remain out. We want a proper and
comprehensive reply on this. _

At page 6 of the Suppl tary D d:
we find that they want Rs. 135 crores for
the Textile Corporation of India. This is
for the Foreign Trade Ministry for meet-
ing the demands of the Textile Corpora-
tion of India. This is again another very
fishy thing.

There is a very well-written article which
says:

“The textile importers arc alleging that
the Indian Cotton Mills Federa-
tion is holding them to ransom by
not clearing the incentives due to
them since January. According to
them, the ICMF has been fritter-
ing away its export promotion
funds in various ways which
should not normally come under
export promotion activities. These
sources claim that the ICMF has
collected funds to the extent of
Rs. 150 to 160 crores in the last
six years by charging a premium
on imported cotton. It further
says that in the year 1967-68
about 8.60 lakhs bales of foreign
cotton were imported...... While
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the estimated collection from pre-
mium on foreign cotton has been
about Rs. 150 to 160 crores, the
actual disbursement by way of
incentives has been not more than
Rs. 25 crores on the basis of an
average of Rs. 25 crores per
year.”

There is serious criticism about the func-
tioning of these people who are wanting
to have money from the exchequer.

I want the hon. Minister, Shri Ganesh,
to say “Yes” or “mo” to my questions.
Today there is no export incentive given;
they are only making good their past de-
fault, because in the past they did not
collect their dues fully, from particular
mills. If these facts are correct, is it not
a fraud on the people because-again, I
have to come to the same issue—the textile
magnates made a handsome contribution
to the coffers of the ruling party, and
that is why, out of sheer gratefuluess, the
ruling party had to allow them 20 per cent
rise in their prices and they have already
given them a number of benefits in retucn
for the consideration that they have shown,
including the freedom to squeeze?

The cotton textile industry on the whole
have earned record profits. Their shares
have reached new peaks. The equities of
mills like Century and New Shorrocks have
risen in prices in the share market by
about 140 per cent in one year. In one
year alone the price rise has been over 50
per cent. The institutional financing for
the cotton textile mills has been the high-
est. In spite of that they have to be fed
because of the class character of the ruling
party that is in power here.

® There is a very useful recommendation
made by the Public Accounts Commiittee
in the past, not during my regime, in the
Action Taken Report:

“In the Minutes of Dissent on the
report of the Sarkar Committee on
Steel Transactions, Mr. P. C.
Padhi suggested a system of perio-
dical review of forsign exchange

51 LSS/73—10

transactions by an external autho-
rity like the Auditor-General. Dur-
ing the course of the oral exami-
nation the Public Accounts Com-
mittee raised the issue and desired
that the Ministry of Finance
should furnish a note on the sub-
ject. In their note the Ministry
of Finance have summed up the
Government's view on the sub-
ject.”

It says:

“While the need for periodical review
of exchange control and import
trade countrol procedures and im-
ternal checks can be granted, it
does not seem to ~—follow from
this such a review shouid be

necessarily or appropriately en-
trusted to the Comptrolier and
Auditor-General of Iadia.”

We are not surprised-by “we” 1 mean

those who are sitting on this side of the
House—by this reply. We want a proper
audit of these foreign exchange transactions.
1 do not know why the Government is op-
posing that. I do not know what are the
reasons behind their arguments and what
they have in their minds. 1 hope Shri
Ganesh  would take the House into
confidence and say why they are opposing
audit by the Auditor-General in  these
matters, as suggested here.

SHRI S. R. DAMANI (Sholapuy): Mr.
Deputy-Speaker, Sir, I rise *o support the
Supplementary Demands of the Ministry.

Before I proceed further, I want to make
some clarification about what my  bhon.
friend, Shri Jyotirmoy Bosu, said just now.
He raised certain points about the Indian
Cotton Mills Federation and the Export
Promotion Council. As to what he said,
either he wants to mislead the House or
the Members here or he himself does not
know anything. (Interruptions) You have
had your say. Please allow me to have
my say. F3

The Indian Cotton Mills Federation is
collecting levy and paying to the Cotion
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Textile Export Promotion Council which is
a semi-Government body. Who are the
Members of the Export Promotion Coun-
cil? The Textile Commissioner and the
representatives from the Finance Ministry
and other Ministries also. They recom-
mend what incentives should be given for
exports. The Cotton Mills Federation only
provides funds and that amount is paid
to the exporters of cloth and yarn export-
ed from the country. I am happy to tell
the House that in spite of the keen com-
petition from Japan and other developed
countries, our exports of textile goods
have increased considerably. This year,
our exports of textiles will exceed Rs. 200
crores. That means our textile industry
will earn Rs. 200 crores by exporting cloth...

SHRI JYOTIRMOY BOSU: On a point
of order, Sir. Is Mr. Damani holding an
office of profit there or is he connected
with the organisation that he is talking
about?

SHRI S. R. DAMANI: I am not a mem-
ber of this organisation npr a member of
the Indian Cotton Mills Federation.

SHRI JYOTIRMOY BOSU: I am
disputing that he owns cotton mills

SHRI S. R. DAMANI:
misleading the House.

1 know he is
I must clarify...

SHRI JYOTIRMOY BOSU: 1 am not
disputing that part.

SHRI S. R. DAMANI: T am sharing
my experience. I am not a member of
the Export Promotion Council. I have no-
thing to do with that. But I must clarify
what is happening and what work is being
done.

After saying this, I want to express my
concern also regarding the resent econo-
mic situation in the country. The prices
are rising...

MR. DEPUTY-SPEAKER: The present
economic situation in the country is not

within the scope of the Supplementary Dc-
mands. Kindly don't go into that.

SHRI JYOTIRMOY BOSU: Kindly ask
him from which page he is reading. You
asked me twice.

MR. DEPUTY-SPEAKER: He is talking
of p. 8 of the Supplementary Demunds.

SHRI JYOTIRMOY BOSi: I am want-
ing you to ask him as to from which page
he is reading.

MR. DEPUTY-SPEAKER: Just a
minute. I would like hon. Members to
remember this that the man sitting in the
Chair is not a stone, is not a piece of wood.
I am watching every word of the hon.
Member, whether he is speaking within
the scope or not. You asked as to from
which page he was reading. He is taiking
of p. 8 of the Supplementary Demands. If
he had spoken outside the scope, 1 wculd
have stopped him.

SHRI JYOTIRMOY BOSU: You asked
me twice. I wanted you to ask him also.

SHRI S. R. DAMANI: I am sorry I
have to clarify these things.

What Mr. Jyotirmoy Bosu said was that
we have to import foodgrains, we have to
import many other things. What I am
saying is that it is a matter of great con-
cern that our production is not going up
and we have to import foodgrains. Last
year, there was a fall in the agricultural
production. As such, Government had to
import foodgrains to meet the requirements
of the country. Whatever prices we have
to pay, we have to see that the people get
food, they do not die of starvation. And
Government has been successful in this
respect.

As far as industrial production is con-
cerned, they are lagging behind. In the
last four or five years, the production has
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not gone up. So, prices are rising. Indus-
tries are not coming up...

MR. DEPUTY-SPEAKER : Please try to
conclude.

SHRI S. R. DAMANI : The Government
is doirg its. best; the Ministry of Finance
is doing its best, to bridge the gap in the
Budget. Ultimately, what do you find at
the end of the year? There is deficit financ-
ing...

MR. DEPUTY-SPEAKER: Please

speak on the Demands.

SHRI S. R. DAMANI: I will cite one
or two examples and then I will end.

What is happening is this. The price
rise is due to the fact that the production
has not gone up. The morey supply has in-
creased, and more money is chasing less
goods. The production has not gome up.
What are the reasons for this? If you
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MR. DEPUTY-SPEAKER: Mr. S. M.
Banerjee.

SHRI S. R. DAMANI : I thank you very
much, Sir, for givirg me the opportunity
to express my views on the subject.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I feel that these
Supplementary Demands should not be
passed by the House because no amount
has been provided in the Supplementary
D ds for imp tation of the en-
tire Pay Commission’s report which we ex-
pected. ..

MR. DEPUTY-SPEAKER: If it is not
provided, you cannot speak on that. You
should take some other occasior for it.

SHRI S. M. BANERJEE: I would re-
quest them to apprise this House before
it adjourns sine die whether instructions
have been issued for implementation of the
Pay Commission’s report in all the de-

allow me, I will cite ope or two pl

MR. DEPUTY-SPEAKER : I cannot
allow you to say anything outside the
scope of these Demands.

SHRI S. R. DAMANI: Mr, Jyotirmoy
Bosu had gone out of the way. I wanted
to reply to him. It is easy to charge, it is
easy to allege, but it is difficult to pro-
duce. What about the public undertak-
ings ?

MR. DEPUTY-SPEAKER: We are not
talking of public undertakings.

SHRI S. R. DAMANI: From this side,
Sir, we have to reply to them and say
what is correct. As I have said, the indus-
trial production is lagging behind. They
are not working properly. My hon. friends
on the O;position are creating trouble.
That is also one of the reasons. ..

par

My next point is this. Demand No. 7
deals with the Food Corporation of India.
May I invite your kind attention to page
5 of the Suppl tary D ds for
1973-74? “A provision of Rs. 9.42 crores
was made in the current year’s budget for
the payment of incentive bonus to the
State Governments for procurement and
delivery of rice to the Central Pool.”

The State Governments were given in-
centive bonus to the tune of Rs. 9.24
crores. But what was the ircentive given
te the employees ? 945 employees retrench-
ed, and in UP alone 833 people were re-
trenched. The other day, when we were
discussing the functioning of the FCI, al-
most all members, irrespective of their
political affiliation, requested Mr. Chinde
who was replying to the debate, to recon-
sider and allow these 945 employees to
continue in employment in the larger in-
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terests of the Food Corporation of India.
At that time, in defence of these employees,
I pointed out that in the FCI there are
7000 employees working as deputationists.
They are holding their lien in some other
department, either in the Railways or in
the P & T or other departments. They are
plso gettig 20 per cent deputation allow-
ance from the FCI. If these 7,000 employees
are asked to go back to their parent de-
partments, the jobs of these 945 employees
could be saved. I would request my hon.
friend, Shri Ganesh, either to reply to it
or assure this House if my statement is
correct that 7,000 men are working as de-
putationists and an amount of Rs. 9.24
crores are to be paid to the State Govern-
ments as incentive bonus, then why should
these 945 men lose their jobs?

Ther I come to Demand No. 11—
Foreign Trade. Something has been men-
tioned about exports and STC has been
mentioned. What did happen recently ? A
corporation has been formed—Leather
Marketing and Development Corporation.
I am very happy that there will be more
exports of leather and naturally Kaepur,
my place, will be benefited. You know,
Sir, Kanpur is a place wher¢ maximum
leather is available for exports. What is
happening ? Who is being brought as the
Managing Director? A gentleman from
Bata. Is there no man available in the pub-
lic sector undertakings for that post?
Then, what is happenirg with regard to
Marketing Officers ? Marketing Officers are
needed for the efficient functioning of any
export corporation, whether it be leather or
any other commodity. Marketing Officers
drawn from the public undertakings were
asked to come for an interview. They
came for an irterview to Delhi recently.
Men with brilliant qualifications, with ex-
cellent academic record were interviewed
recently. But one who was a simple Matri-
culate and having a diploma from some
Jullunder Institute which was not recog-
nised by the Government of India was
selected in preference to all the other bril-
liart people. I would like to know from
the hon. Minister for Foreign Trade, I
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mean the Minister of Commerce, who is
not here—but Mr. Ganesh will take a note
of it—if that is going to be the Selection
in the STC, at the cost of efficiency, at
the cost of all norms of efficient function-
ing, thea I do not krow as to what is
going to be the future of this corporation.

Then I come to the retrenchment of
hundreds of Census employees in Kerala.
The hon. Minister, Mr. Ganesh assured
this house that efforts will be made to ab-
sorb them. I would congratulate him but
now the entire question has been referred
to the Cabiret Secretariat. Sir, I have re-
ceived a telegram today from Alleppey in
Kerala that some hundreds of Census em-
ployees are facing retrenchment. I would
request the hon. Minister to kindly assure
this House, as they have stopped retrench-
ment in UP at least till 28th February
1974, that there will be no retrenchment
here also.

Now, coming to Demands 3, 4 and 5—
1970—72, these deal with the Defence
Services. The hon. Deputy Defence Min-
istér, Mr. Patnaik is here. Both Patnaiks
are talking to each other. I would request
Mr. J. B. Patnaik to hear me for a mo- _
ment. I am so happy that they are discuss-
ing. Four or five days back or a week
back we raised in this House that 11,000
MES employees throughout the Country
were going to be retrenched because of cut
in the Budget. The hon. Minister made a
statement in reply and particularly I am
happy today that instructions have been
issued to withdraw those notices in respect
of 11,000 employees. I congratulate the
Deputy Minister. He is here. 1
congratulate the hon. Defence Miniser
who is unfortunately not here, but in
India, I think. Although these instructions
are issued, to withdraw the notices in
respect of 11,000 MES employecs, the
eastern command and the western com-
mand have not withdrawn them. In the
northern command the notices are with-
drawn. I would request the Minister to
kindly see that instructions are issued by
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respective commands in this regard.
These should be withdrawn here and now.

With these words I would request the
hor. Minister to throw some light on this
point. Last but not least, I would say
this. Let him realise the growing dis-
content among the Central Govt. employe-
es regarding the Pay Commission report.
Let him come forward with a statement
to dispel those fears.

SHRI N. TOMBI SINGH (Inner
Manipur) : While supporting the Demands,
I would like to make a few remarks,
particularly, relating to the Demands for
Excess Grants. I emphasize my support
in respect of the Demands, particularly,
the Demand for Excess Grants regarding
the tribal areas. The concentration of
tribal people in that part of the country
which [ happen to represent, namcly, the
North-Estern Area, is maximum. When
we go through the explanations given in
support of the excess demands we know
there is not much to which we can oppose
but one thing is very prominent and that
is, that this area is full of unpredictabilities.
‘What I would suggest, Sir, is this. For an
abiding solution of the problem that
concerns the tribal areas, particularly of
the North-Eastern areas, —and this also
applies to other areas where tribals are
there, —we must form an abiding policy
and also introduce a strong machinery to
implement that policy and programme so
that we may reduce gradually, nay once for
all, this element of unpredictability in res-
pect of the expenditures. We have to
spend, in order to remove the disparities
in the way of development.

We have to spend more for the tribal
areas; otherwise the question of disparity
will be a continuous headache to our
planners and all the administrative appara-
tus. Therefore, I would like to suggest to
the Govt. of India that the attitude of the
‘Government in this regard should be posi-
tive. I would like to mention the problem
of the North-Eastern areas particularly
Meghalaya, Nagaland, Manipur, Mizoram

AGRAHAYANA 28, 1895 (SAKA)

D.S.G. (Gen.),

1973-74

and also parts of Tripura. Here the tribal
people, in spite of their cflorts, have not
been able to come up to the level of the
people in the rest of the country. They
have difficulties due to lack of communica-
tion facilities. They have to live in iso-
lation from the rest of the country because
of the communication difficulty. If we
naturally want to bring them into the
mainstream of thought and development,
political, economic and social, we have to
spend whatever is needed for the develop-
ment of these tribal areas. If we increase
only contingent expenditurc and from
time to time come for additional Excess
Grants, perhaps a modest sum, 1 am
afraid, that is not going to remove the
difficulties faced by the tribal people in
these areas.

290

Coming to Mizoram the aext demand—
it is very much connected with the tribal
development since Mizoram has been parti-
cularly recognised that in 1972 when this
union territory was carved out of the State
of Assam, it was not known at that time
what would be the actual requircments of
this union territory. The amount demanded
is very little. The principle involved  is
that this union territory is very small as
compared with the other areas of the
States in the country. The smallness of
it becomes aireal only when we travel from
end to the other end of the union terri-
tory. It takes a number of days, number
of weeks even, for a person to reach from
one end to the other. Inm the course of
his travel one will find that there are
many undeveloped roads in many corners
of this state. Therefore, in order to de-
velep Mizoram, Government has got to
make, I should say, a very special pro-
gramme. Emphasis should be given by
making a departure from what you do
with regard to the rest of ths States and
Union territories. There are union terri-
tories in some States which are more or
less in the same level. But, Mizoram
occupies a special position because it has
been neglected for many years. The
human elements are valuable and the
people there have shown their brilliznce in
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a number of fields, particularly, in the
Indian Administrative Service. We can
introduce in schools and universitigs,
other courses in the scientific line so that
we can attract the young talents to come
up to the level of the other States. In
Mizoram we find that people are more or
less inclined to study the other courses of
studies. From the primary to the university
level, we should lay emphasis on the
scientific and technological studies so that
we may develop the talents there to meet
the requirements of the modern age.

The next point that I would like to
emphasise is the roads which has been
mentioned here. The condition of National
Highways in our sector, particularly, in
Nagaland and Manipur sectors, is miser-
able. Mention has been made that State
Governments have been asked to te dis-
ciplined about their expenditure and in
the execution of the work. Perhaps, it has
not been properly appreciated that the
National Highway No. 39 in the
Nagaland-Manipur sector known as Imphal-
Dinapur Road is in a worst condition as
compared with it counterparts in the rest
of the country. Therefore 1 would like to
draw the attention of the Ministry of
Transport to this sector of the National
highways. They should not be contented
with by merely spending money. They
should also be particular about coordina-
tion of their efforts of both Central as
well as State Governments with regard to
improvement ot the conditions ot the
Manipur-Nagaland sector.

I would now like to make another point
in respect of Demands for Grants—Grant
Nos. 73 and 74. There a mention has
been made under foreign trade—promotion
of exports of commodities, particularly
textile products. I have tried to empha-
sise this on earlier occasion also. U do
not think that my repetition will be out
of place because, so far, the =attention
given to the promotion of handloom and
khadi clothes exports to foreign count-
ries is very inadequate.

I belong to a weaver State. I know
that there are agencies exporting handloom.
I know that some of the southern States
and also the eastern States including my
State of Manipur provide some of the
goods for export. But there is practically
no appointed agency to handle these ex-
ports. Some lay commercial-minded men
or some profiteers here and there pick up
products from Madras, Bombay, Bengal
and Manipur and export them. Naturally
one does not know the amount exported
from each State. I have tried to find out
from the Central Government the amount
of foreign exchange earned by diferent
States as a result of the export of handloom
products and khadi cloth. But the reply
given so far has not given any clue. ¥
feel that no proper analysis has been made
in this regard. I would suggest that more
attention should be given to premotion cf
the export of handloom and khadi cloth
which are very popular in the international
market.

Mention has becn made about the supply
of fertilisers from Germany to some hill
areas in UP, Himachal Pradesh and Tamil
Nadu. But this free supply of fertilisers
has been sold to the farmers of these
areas and naturally the farmers are not
getting the benefit of the free supply by
these friendly countries. I have practical-
ly no objection to the system which .is
there. I would like to know since when
aid in the form of fertilisers and equip-
ment etc. has been received from Germany
and how the proceeds received from the
sale of the free supply of fertilisers are go-
ing to be utilised. I do not know whether
they are utilised at all I would like to
know whether Government are thinking
of introducting similar schemes for the
other hill areas. Particularly in my atta.
I would like to know whether they are
thinking of reaching such things. Perhaps,
1 hope the Government will do well to
take up similar schemes and encourage
other tribal people also to receive similar
facilities in other hill areas as well.
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SHRI SHYAMNANDAN  MISHRA
(Begusarai) : Mr. Chairman, the first
remark that I would like to make is that
the Government, indeed, has not been able
to assess the magnitude of the economic
crisis that we have been facing and, there-
fore, has come forward with Supplemen-
tary Demands. To my mind, what was in
order was a Supplementary Budgct. We
are facing a crisis situation and there should
have been a crisis budget. The economic
crisis is going to be accentuated by the
petrol crisis which the whole world is fac-
ing except probably the oil-producing coun-
tries.  The petrol cirsis is going to
throw everything out of gear. So, 1
thought that the Government would come
forward with a Supplementary Budget in-
stead of Supplementary Dcmands.

Now I would like to make brief referen-
ces to a few Demands. One of them re-
lates naturally to the demand for loan
assistance for the Ganga Bridge pro-
ject in Bihar. My complaint is
that the loan assistance by the
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Central Government seems to be of a

niggardly character. There, the expendi-
ture has gonme up to the extent of Rs. 14
crores on Government's own admission,
and yet the Government thinks that the
ceiling of Rs. 9 crores would operate so far
as the expenditure during the Fourth Plan
period is concerned. I think, this is a
completely irrational view to take. In fact,
the State Government should have been
rewarded by a much higher assistance for
having chalked up this much of progress
with regard to the construction of the
bridge. That is, Rs. 14 crores have been
spent in place of Rs. 9 crores that had
been anticipated earlier. We do not find
such remarkable progress being made in
respect of many projects. Because of the
fact that there has been the association of a
Committee of Legislature with the Ganga
Bridge project; you fiind such a good pro-
gress having been made here. My request
would be that the Government should go
upto the fullest extent in meeting the re-
maining part of the expenditure which, it
is plain, would be beyond the capacity of
the State Government to meet.

But there is another way in which Gov-
ernment could come to the assistance of
the State Government, and that is perhaps
a much eassier way to do—to include the
bridge in a scheme of national highway
which should run upto the border of Nepal
near Sonbrsa. If that is so, I think the
problem for the State Government would
be more or less solved. The Central Gov-
ernment require such a national highway
in the national interest.

So much with regard to the Demand for
the Ganga Bridge Project.

Now, the second Demand to which 1
want to make a reference is Demand
No. 44. Here, a Suppl tary D d
of Rs. 5 lakhs js required for meeting the
expenditure on the Secretariat of the
Ministry of Heavy Industry. Although it
{s a small amount, it gives an indication
of the attitude of the Government with
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regard to the administrative expenditure.
We have been told that the Government
wants to bring about a reduction to the
extent of Rs. 400 crores in expenditure.
If the Government were really very
serious about this, then they should not
have allowed the expenditure to go up with
regard to a particular administrative item.
And this is sought to bz done on the
ground that there has been a re-organiza.
tion in the Ministry. (f re-organisation
costs you this much amount, then I should
think the reorganisation should not have
been undertaken. What kind of re-orga-
nisation is it that it requires more expendi-
ture? And the results of it we are yet
to see. So, 1 think this is not
in keeping with the announcement of the
Government that they are going to bring
about a substantial reduction in the adm-.
inistrative or non-Plan expenditure.

I am really sorry that T do not find the
Minister of Petroleum and Chemicals here.
We thought that he would be present to
answer some of the points that we might
raise with regard to the demands of his
Ministry. Here, although it is for a limit-
ed item—for investment in the Bitumen
Marketing Corporation—I think it would
be in order for me to contend that
this could have been found from
the internal resources, from the present
budgetary allocation. But that has not -besen
done. That is precisely the point which I
want to raise. But I do not find him here.
I do not know if the Minister of State
for Finance will be in a position to answer

_ for him. So, how am I to proceed with
this point, when the Minister of Petroleum
and Chemicals is not here ?

MR. CHAIRMAN : Let us call him.

SHRI SHYAMNANDAN MISHRA : 1
will have to go into some details about this
item.
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MR. CHAIRMAN :
from Finance is here.

SHRI SHYAMNANDAN MISHRA :
He could take not of it, but we would
certainly require answer to the points that
we Taise.

The hon Minister

SHRI K. R. GANESH: I will take note
of it.

SHRI SHYAMNANDAN MISHRA :
You may, but is it not the duty of every
Minister who comes with the Demands for
approval to be present herc ?

& 7y P omle wrige, am
FH I B UST HA AT ITHH (7S, af
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SHRI SHYAMNANDAN MISHRA :
All right. The precise point that [ want
to raise is with regard to the Oceanic
Petroleum company. There had bzen a
contract with the Oceanic Petroleum Com-
pany which had been cancelled. The
contract was at a lower rate earlier, but
now a contract at a higher rate has been
signed with the same company, which
would mean that our exchequer would be
sustaining a loss to the extent of 1.5 mil-
lion dollars. This company is Babhama-
based, and you know that in Bahamas they
have got a complete tax-holiday. One does
not know the capital structure of this com-
pany. How did the Government enter
into a contract with this company, one
does not know. It was a contract, a cast-
iron contract with the company. What
then was the reason for concelling this
contract? What was the reason that even
before the ink on the concella-
tion was dry, another contract was
signed ? Did they go into the capital
structure of the company? Did the
Government know the credentials of this
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company ? Who has been responsible for
entering into the contract ?

SHRI SHYAMNANDAN MISHRA :
The wonderful thing about it is that it has
been granted an ex-gratia payment by way
of Recompense. Recompense for what?

Contract at higher rate was signed with
the same company. One thought that this
company would be punished for having
broken the contract. The Government
should have sued this company. Instead of
that what we find is that the Government
rewarded the company by entering into
another contract with it at higher
rate. We thought that the Government
should have at least blacklisted this com-
pany but Government has not done anything
of that kind. We would like to know why is
the Government entering into such deals
which canse so much loss to the exchequer.
If the loss had not occurred, much of the
resources required for this investment in a
Corporation which the Goverament wants
to set up, could have been found from the
existing provisions. These are the few
points which I wanted to make.

MR. CHAIRMAN : The hon. Minister.
Before the hon. Minister starts replying,
I have to say one thing. Mr. Mishra has
raised a very important point. It is true
that the Ministers of Government are sitt-
ing here and they can convey whatever

51 LSS/73—11.
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the hon. Members say about other Minis

tries to them. But it seems, it would be

better if the State Minister or the Minister

concerned is present when their Budget

Demands are being discussed.

DR. KAILAS: (Bombay South): 1
went out to search for Mr. Borooah so that
he can remain present in the House, but
perhaps he is busy in the meeting of the
Consultative Committee.

SHRI SHYAMNANDAN MISHRA :
May I know whether the Minister would
be coming?

MR. CHAIRMAN : He will convey.
SHRI K. R. GANESH: I will convey.

MR. CHAIRMAN: The Minister is
part and parcel of the Government. He
will reply.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I am thankful to
the hon. Members who have parti-
cipated in the Debate. Naturally the debate
has spread over many points. Many speci-
fic points also have becn made by hon.
Members.

Sir, this is the second batch of the Sup-
plementary Demands for grants presented
in the Current year. The Demands in-
cluded in this batch involve an additional
expenditure of Rs. 284.81 crores, of
which Rs. 133.48 crores are on revenue
account, Rs. 10.61 crores are on capital
account and Rs. 140.72 crores are for dis-
persal of loans and advances.
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On the Revenue Account, the major
requirement is for reimbursement of con-
sumers subsidy to the Food Corporation of
India amounting to Rs. 121 crores. The
existing budget provision of Rs. 130 crores
for reimbursement of subsidy to the Food
Corporation was exclusive of the subsidy
reimbursable on these imports. The other
important item on revenue account is Rs. 9
crores for payment of incentive bonus to
State Governments under a new scheme
with a view to maximise procurement and
supply of wheat to the Central Pool.
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These are on the Revenuc Account. On
the Capital side, Rs. 10.61 crores is mainly
for meeting the additional expenditure on
various projects for development of atomic
energy etc. There is also provision for
loans and advances. Hon. Members have
touched some of the points.

Shri Jyotirmoy Bosu said about pro-
curement price that has been given by
the Government. It is known to the
House, with a view fo maximise procure-
ment, with a view to give incentive to
farmers, there was a general fecling in the
House and outside also, that procurement
price should be increased.

As a result of this and the decision of
the Chief Ministers, it was necessary to
increase the procurement prices because,
in the conditions in which the country is,
it is necessary to fix the targets so that the
distribution machinery which is very vital
for the sustenance of the vulnerable sec-
tions of society the targets for the pro-
curement prices are achieved.

There has been a lot of criticism about
the F.CI. I would only mention to the
hon. Members that there is already a dis-
cussion going on in the House about the
Food Corporation of India and in these
discussions the hon. Members will have an
opportunity to make their specific points
which they have been making. The only
other point that I would mention in this
regard is this. In the budget of the F.CI.
for the current year, there is a subsidy to
F.CI. This Rs. 130 crores is on account
of the sub-sidy payable to the Food Cor-
poration.

This is in regard to reimbursement for
making maximum purchases and at the
price at which the Corporation has issued
foodgrains to the State Governments for
meeting the requirements of the public dis-
tribution system. This provision has to
be augmented in the current year to
Rs. 251 crores. The reasons have been
given why this provision has been asked

for—because of the fact that foodzrains
have to be imported, because also of the
increase in the internal procurement prices
and because also of the fact that a large
quantity has to be pushed into the distri-
bution system. Therefore, this provision
has to be made in the supplementary
budget.

With regard to the incentive scheme,
this is also very necessary for maximising
the procurement which, as I have indicated
earlier, is very vital for the maintenance
of the distribution system. Some hon.
Members have also mentioned about the
Delhi Transport Corporation. As far as
the D.T.C. is concerned, the current vcar’s
budget provides an amount of Rs. 287.67
lakhs out of which Rs. 197.68 lakhs are
for purchase of buses and Rs. 90 lakhs .as
ways and means loans for the Corporation.
The requirements of the Corporation dur-
ing the year 1973-74 are placed at
Rs. 701.67 lakhs; Rs. 291 lakhs as ways
and means support and Rs. 410.67 lakhs
for purchase of buses for which orders
have already been placed. Accordingly, a
Supplementary Grant of Rs. 414 lakhs is
required to meet the excess expenditurc.

The Working Group on Metropolitan
Transport Services recommended an addi-
tion of 1,127 buses during the Fourth Plan
period—679 were for replacement and
449 for expansion in the fleet of the
D.T.C. 304 buses were purchased in
1971-72 and 294 in 1972-73. During the
current financial year, 175 buses have al-
ready been purchased and 250 more are
likely to be added before the close of the
year.

With these, some overaged vehicles
would be scrapped. DTC is expected to
have a total fleet of 1,850 buses by the
end of the Fourth Plan period. Therefore,
to provide the D.T.C with the necessary
funds for the purchase of new buses so
that, in the capital city, they could have
the necessary fleet of buses and, for an
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cflicient transport system, it has become
VvCry necessary.

Shri Madhu Limaye has raised many
points. I am afraid I am not able to
answer some of the specific points that
he has raised because 1 shall have to
send these to the ministry concerned. As
far as the Indian Cotton Federations is
concerned, I may mention here for the
sake of record, that the Indian Cotton
Mills Federation has been operating a vo-
luntary scheme for the payment of cash
incentive for exporting of cotton textiles.
Since 1st April, 1968, Government have
been contributing to the export promotion
fund of the federation maintaincd for this
purpose by way of a grant from the MDF
at the rate of 5 per cent of the f.o.b. value
of exports of cotton textiles. This scheme
at present stands extended up to 31st
March, 1974. For the period from 1st
June, 1972 to 31st March, 1973, Govern-
ment contribution from the MDF was rais-
ed to 6 per cent f.o.b. value of the exports
for meeting the additional requirement of
funds for payment of enhanced incentives
to export of cotton textiles to the UK in
the context of the need to maximise our
exports to that destination, with a view
eventually to obtaining a satisfactory quota
level for our cotton textile exports to the
enlarged EEC after the entry of UK into
the EEC. The balance requirements of
the exports promotion fund are met by
the Indian Cotton Mills Federation from a
voluntary levy on imported cotton.

The Indian Cotton Mills Federation has
also been raising funds by imposing spindle-
loom levy from time to time on spindle
and loom shift working of all spinning and
composite mills. The rates of cash
assistance vary from item to item and
destination to destination and are deter-
mined by the cash assistance panel headed
by the Textile Commissioner, Bombay; the
Ministry of Finance and the other Ministry
are also represented on this panel. This is
the scheme. The hon. Member has made
some specific points on this, and I shall
send them on to the Minister of Commerce.
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He had also mentioncd about the Indian
Cotton Mills Federation not paying income-
tax and wealth tax. He had asked a ques-
tion and we have given him a reply to
that question. Under some specific pro-
visions of the Income-tax Act, the Indian
Cotton Mills Federation has been consi-
dered to be a charitable institution. After
giving him the answer, we have also in-
dicated that this will require looking into,
and we shall look into this matter also
about the provision that is there. But at
the moment, as the law stands, I do not
exactly remember whether it is section 11
or section 10, the Indian Cotton Mills
Federation comes within the meaning of
an institution for charitable purposes for
which income-tax exemptions have been
given.

SHRI DINEN BHATTACHARYYA :
What is the law? The Textile owners’
federation is a charitable institution ?

SHRI K. R. GANESH :
law at the moment.

That is the

SHRI MADHU LIMAYE: Were they
at any stage registered under the Indian
Trade Unions Act?

SHRI K. R. GANESH : They were re-
gistered in 1968 or so under the Indian
Trade Unions Act. This is a matter which
requires to be looked into. But the reply
has been given already....

sft 7y Pt otw AR @ ww ooy A
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SHRI K. R. GANESH : These are the
facts. Government will have to go into the
question how they got registered under the
Indian Trade Unions Act, and how this
concession is available to them. This will
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have to be gone into. At the moment, as
the law stands today, this is the position.

SHRI DINEN BHATTACHARYYA : Is
he satisfied ?

SHRI K. R. GANESH: I am not entering
into a discussion with him. At the moment,
as the law stands today, under section 11
or 10 they are entitled to being classified
as a charitable institution or an institution
for charitable purposes. ..

SHRI DINEN BHATTACHARYYA :
Chanda.

SHRI K.R. GANESH: The hon Mem-
ber only thinks of Chanda. I am stating
the facts. That is the position
under the present law. For the bene-
fit of hon. Members, I may also tell them
that there was a Supreme Court judgment
in relation to some Andhra issue in regard
to this. But the thing requires to be looked
into, and I have already indicated to hon.
Members that it should be really looked
into.

These were some of the specific points
raised by hon. Members. I commend the
Demands to the House.

SHRI K. R. GANESH : I will bring this
particular point to the notice of the Com-
merce Minister. With these observations,
1 Commend the Demands to the acceptance
of the House.
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SHRI K. R. GANESH : The hon. mem-
ber himself has raised it in the Consultative
Committee of the Defence Ministry.

MR. CHAIRMAN : I will first put the
Demands for excess grants,

SHRI MADHU LIMAYE : On a point of
order.

SHRI SHYAMNANDAN MISHRA :
What has happaned to my points ? The
Minister is not yet available.

MR. CHAIRMAN : He has said he will
convey it to the Minister.

SHRI MADHU LIMAYE:
answer be laid on the Table ?

Will the

° SHRI SHYAMNANDAN MISHRA : In
fact, when I met him in the corridor, I told
him, ‘Please do not go away. I am raising
some points about your Ministry’. We
must have some answer about them. This
should be held over till he comes.
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SHRI K. R. GANESH : He has raised a
specific point. Even if Shri  Borooah
comes, he will have to get the facts on
that. He spoke about a contract and
various other things on which he will
have to get facts.

SHRI SHYAMNANDAN MISHRA : It
should be held over till he comes. Other-
wise, do you not think it is a grave in-
justice to the House? What is the diffi-
culty about this? He is somewhere in
the precincts of Parliament.

Mr. CHAIRMAN : Whatever polnts
you have raised will be conveyed to him.
The Minister has promised that.

SHRI SHYAMNANDAN MISHRA :
Unless we are satisfied, how are we going
to vote on that?

MR. CHAIRMAN : You may vote

against it.
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“The excesses have been scrutinised
by the Public Accounts Committee and
the Committee have in para 2.55 of
their 96th Report (Fifth Lok Sabha)
recommended their regularisation under
art. 115 of the Constitution™.
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Parliament is
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“Year after year Parliament is being
presented with a fait accompli which,
to say the least, is highly undesirable.
The situation needs to be remedied
without further loss of time.”

- EIR M EHI 0w e wid Ty
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“The Committee desire that the mat-
ter should be examined expeditiously
and remedial measures taken/proposed
to be taken intimated to them. The
Committee further desire that there
should be an in-built system which
would serve as a self-regulatory ap-
paratus in the various Ministries to
analyse the reasons for the excesses as
and when they occur and take timely
remedial measures to obviate them

SHRI MADHU LIMAYE: They are

contronting the House with a fair
accompli.
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MR. CHAIRMAN : I shall now put the
Demands for Excess Grants (General) to
the vote. The question is :

“That the respective excess sums not
xceeding the amounts shown in the
third column of the Order Paper be
granted to the President to make good
the amounts spent during the year
ended 31st day of March, 1972 in res-
pect of the following demands entered
in the Second Column thereof :

Demands Nos. 2 to 5, 20, 24, 41,
46, 49, 51A, 64, 66, 74 78, 86, 93,
107, 111, 125 and 126.

The motion was adopted.
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MR. CHAIRMAN : T shall now put the
Suppl: tary D ds for Grants (Gene-
ral) to the vote. The question is :

“That the respective supplementary
sums not exceeding the amounts on
Revenue Account and Capital Account
shown in the third column of the Order
Paper be granted to the President to
defray the charges that will come in
course of payment during the year end-
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ing the 31st day of March, 1974, in
respect of the following demands entered
in the second columns thereof :—

Demands Nos. 2, 7, 11, 35, 44, 71,
78, 90 and 98.

The motion was adopted.

12.47 Hrs.
APPROPRIATION (NO. 4) BILL,* 1973

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I move for leave to intro-
duce « Bill to provide for the authorisation
of appropriation of moneys out of the
Consolidated Fund of India to meet the
amounts spent on certain services during
the financial year ended on the 31st day
of March, 1972, in excess of the amounts
granted for those services and for that
year.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce
a Bill to provide for the authorisation
of appropriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
during the financial year ended on the
31st day of March, 1972, in excess of
the amounts granted for those services
and for that year.”

The motion was adopted.

SHRI K. R. GANESH :

I introduce
the Bill. .

Sir, 1 move}:

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services during the financial year ended
on the 31st day of March, 1972, in
excess of the amounts granted for those
services and for that year, be taken into
consideration.”

“Published in Gazette of India Extraordinary, Part II, section 2, dated 19-12-73.

TIntroduced with the
{Moved with recommendation of

recommendation of the President.
the President.



